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OFFICE OF TIIE PRINCIPAL DISTRICT & SESSIONS JUDGE

WEST DISTRI(%_IT, TIS IIAZARI COURTS, DELHI

._ ,2 t 2 Ly ¢
N0. O? l/“L 36/Circulatjon/Genl.lWcst/7,l‘IIC/2025' Dated, Delhi the /O/9”

Sub.:- Appearance in the Courts Th'rough Video Conferencing (Amendment to our earlier
Communication Dt. 07.08.2025).

Forwarded copy of Letter Ref. No. 341/Gen/SF/2025 Dated 04.09.2025 received in an
envelope Bearing Diary No. 9540 Dated 08.09.2025, on the subject cited above, from Sh. Surya

Prakash Khatri, Advocate, Member Legislative Assembly Govt. of NCT of DelhilChairman, Bar

Council of Delhi, Bar Council of Delhi, 216 Siri Fort Institutional Area, Khel Gaon Marg, New Delhi —
110049 for information and immediate compliance/necessaly action tot-

l. All the Ld. Judicial Ofiicers of West District, Tis I-Iazari CoLu'ts, Delhi. It is infonned that the

above mentioned Letter can also be downloaded from the Centralized Website of Delhi District

Courts or fi'om LAYERS.
fhe Chairman, Website Commiuee, Tis Hazari Courts, Delhi with the request to direct the

concerned dealing Omcer/Ofificial to upload the same on Centralized Website of Delhi District

Courts as well as on the Website of iWest District.
3. P.S. to the Ld. Principal District & Sessions Judge, West District, Tis Hazari Courts, Delhi.

4. The R&I Branch, West District, Tis i[[-Iazari Cotuts, Delhi with the request to upload the same on

LAYERS. I

 a>
District Judge (Commercial Court) -05!

Officer Incharge General Branch,
West District, Tis Hazari Courts, Delhi

Enclosure:— As above.



/
5

9'1

= . ' c1 ~ qfg 45' b Mob -sa1oo1s1ss_ tfltfya Prakash Khatrl -\ i __ ' '  M b L _-l¢;>v§cA§§  
. em er egts a we ssem yS .

Chairman, Bar Council ofDelhi

Ref. No. ; ...3.41l.GenlSI-‘/2025 g31ed;Qf§-_._Q_2,2O25

chi/\wild)

Govt.ofNCT ofDelln A

can Ctiuwcui, or nmnr
(Statutory Body Constltutod under the Advocates Act, 1961)
2J6, Siri Fort lnstIlulIonaIArea, Khel Gaon Marg, New Delhi-110 049

Presidents/Secretaries
All the BarAssociations
|Qelhi[New Delhi, -

sue = APPEARANQ-BIN" THE counts THROUGH VIDEO
coNFERENc§1'gG [AMENDMENT To‘ ooh EARLIER
communication-DT.07.03.2025] A

Dear Sirs, '
‘lfhishas reference to ouflefarlier communication dated 07,08.2025 hearing
ref. No. _305/Gen;/SF/20;_21l.,:' urging advocates to maintain decorum by
following the guidelines as per judicial norm while appearing before the
Courts throughVC (videoiconferencing]. -
It is 'brou_gI1t: to our noticisfthat many’advocates, who~do not have laptops
and computer gadgets ai;é appearing through ‘their mobile phones in a
very casual manner. In lvfiew of this, the directions as per our above
referred communication frhay be read to the effeclatliat those Laitiyers
urhile jappearin"g"before},= the Coura through VC usingjmobile phones,
theyfrnust.be properly sgated inianoffice/appropriate place>and.must
bje»injproper~at?fire andgheyshould notbe Icasual.i.e. app.earing"-w‘l'1'il'e
st;a'n_tlii1g,anywhere orittfitllofltproper‘unif01'.m.

The above appeal, hacl{| been made in view of the complaints; and
resfentsment of that judicialiofficers» having been "conveyed. to the members
ofi'B;3r'Gouncilof,Delhi. I A

Besides -above directivelladvise, the frequently observed common faults
being made by advocates/duriiig appearance through VC are reproduced
bélow: ' ‘ ‘
[a] Advocates are not iitnproper attire while addressing the Court:
[ti] Place and background are not appropriate as per judicial norms
fc) Advocates do notn'itite themselves while not addressing the Court
[d] Advocatesare noton.time
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Ref. No. : ...3$I.l.GBn[SF/2025 Dated :0.£¥.O9.-2025..... ..

[e] Proper software anti; fierdvlrare are not used '
[fj Frame of the camera? not correctly placed
[g] Lack ofproper fighting around
[11] Advocates are notlojokinginto the-camera and not paying attention

The advocate colleagues éjife urged to correct the above shortcomings,
P;-é5gnt.them5e1ve5gi;1 meopropflate manner and maintain the decorumby

- st1‘iCt1y'~'fo1lowingtthe "guideiiijes as per judicial norms, which the 'ac__1vo'cates
usually follow during-itI1ei1§‘;;zf_ap}1_ear_ance In open <;our'te',- or otherwise
violatiire aet ofAiiyocates slizill bett'aI<en_as a misconductunclerfiection 35 of
the Advo_cate; Aétand appréififiate action shall be*init:iate.d on receipt ofany
complaizjitzin thisregard. 3 , - _

' The Ba": Soufricil of Delhi ii-j§;_quests your goodselves "to take appropriete
measures to keep the Advo_§i,§tes/ Memb'ers under theauthority ofyour Bar
Associafion, informed in regard by diseerninating the refiiiired
informe_tio‘n"and ensure con}1jIiance,_please. -

With regards, ‘ _Yours s1 1 rel C.

‘ -(sulryeiiiraimsétrii
Chairman

Copyto : T ~ I
1. The-Regist1'qr'GenereI;i _p¢1;»;i. -I-Iigh'}Court, New Delhi

. 2. The Dist17ict.]u_dges, Delhi/flew Delhi.

VD F! ‘I ILE I cuu\tnre' if;-Ii?1I‘t\'P‘-flllfl flf Delhi. Phi ‘


